ItT THE CENTRAL ADMINISTEATIVE TRIBIMAL JAIFPUR BENCH

'JAIPUR , ‘ :
Ca MO, 246/96 Date of orders 23 .4.1396
S JK.Chewdhary H Applicant
VS
Union <f India and others ¢ Rezsponients

Mr.S.Kumar, learnsd counsel f£or the spplicant

CQRAM:
HOM'BIE SHEI GOCERAL KRISHNA, VICE CHAIEMAN
HCIT'BLE SHEL QWP -,8HAFRMA, MEMBER (ADMIMNISTRATIVE)

ORDE R .
( EER_HOM'BLE SHEI GOPAL IKLISHMA, -VICE CHAIRMAN)

In this application under Section 19 of the
Adrninistrat ive Tribunals act, 1935 3hri §.K.chowlhary
has prayed for a direction to the respondents to
£ix his poy wee L. 84101973 and to allow f)im arrzars
of differencé as a résu.l’c. of pay fixation from due

date .

2 Wle have heard th: learned councsel for the

applicant.

3. The spplizant's contention is that since the
senlority list was revised pm‘Snmhé t<o certain
decisions of the Tribunal and the seme was termed as
£inal seniority list in the grale of Assistant Engineer
(civil), the applicant made representetions on 2.2.94
(Anrnx .a=1) and 1.9.1954 (Annx .4~-3) re_c.p.lest‘ing the |
concerned authoritiss to grant due fixstion of pay

in the: post of pssistant Engincer from the decmed

date of promixticn i.e. 9.10,1973. The' representat ions
evoked no response. The learnsd cocunsel for the

aprlizant wents his representations to be decided on
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4. This QA is disposed of at the stage of

admission with a direction to the responient Ho.2

to decide the representations made by the applicant

dated 2.2.94 (Anmc.a=1) and 1.9.1994 (anmx .a=3)
throuch &he det:-.ilr:dl speaking order within a
péricd of three months fr-:«m the date of receipt
of a copy of this order. Let a copy of thiz Ga
with annexures therszto, bi sent alongwithfcopy
of this ocrder to respondent No'_..?. ’i‘he apl-lizant
chall be at liberty to. file ab fresh 0a if he is
aggrieved by any dzzision .1: ;aken on his represeh-

tations, provided the same is witlin limitation.

.\ Colonudue
(0.P .Sharma’ ) (Gopal Krishma )
Member (A) \ Vice Chairman
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